
OPEN COURT  

CENTRAL AWINISTRATTVE TRIUtAl, ALIAYABAD BENCH 

All/OARAD  

DATED THIS THE 23rsi DAY OF CECEYPER 1997 

Hon 'bleb Mr Just ice R.0 .Sak sena 	VC 

CORAM : Hon 'hie Mr. S. Das &arta 	 AM 

Review appli: at ion 2615/94 in O.A. No.531/92 

ON BEHALF OF RESPONDENTS  

Gu lab Singh 	
 Pet it loner 

Vet s!is 

Union of India and oth s 	  Re Sc. 7,(1dent s 

C/R Sri D.C.Saxsena 

ORDER 

By Hen 'his Mr. Ju-t ice B.C.Saksena VC  

taken  
The 111i in nroundLin the re.vi-w application 

was that r rhaps no notice ,-as issued to the resrondents 

in the O.A.which was decided f tally with certain dine-

t ions in favour of the applicant . From the order sheet 

of the said 0,A • it a! reared that the notices were 

directed to be issued to the resrendents wit' the 

observation that why the C.A. be nct admitted and the 

not ices were also despatched. On behalf of the res-

rondent-ino .3, Sri La 1 Ji Sinha had but in appearance 

and it was rrevided by t 	:Jr :er H;‘ eti P.9.°2 that 

if if no reply is received from the resrondents -ithin 

the prescribed period, the 0.A. will he decided on 

the basis of the r lead inns on record . Accord in y on 

6.10.1992 the O.A. was finally  -dec id,d 

The ground taken in the review applicat h n 
is, t her,? f ore , untenable and is acc ord inn ly 	iss 

'Jr ,1/44 
A N. V .0 

SQI 


